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Flag-C 

E-Filing: encouragement of advocates to register and participate on E-filing. 

The office has received mail dated 21.04.2021 (Flag-A) as assigned by the learned Principal 
District & Sessions Judge (HQs) with directions to process the same and to forward the information to all 
the learned Principal District & Sessions Judges of all the districts. Vide aforesaid mail, it has been 
conveyed that:“ 

As your good self is very well aware that normal working of the Courts is severely effected due to 
Covid and most of its working has been shifted to digital mediums and virtual modes.Efiling is one 
of such digital modes which has been helping us in keeping the system rolling when every other 
aspect of our lives has come to a standstill. To make Efiling an effective tool and mechanism, it 
requires more and more voluntary participation of all the stake holders, particularly the Advocates.I 
have been directed by Hon’ble Mr. Justice Rajiv Shakdher, Chairman, IT Committee, High Court of 
Delhi to convey to your good self to initiate steps to not only popularize the mechanism of eFiling 
but to also encourage and maximize the voluntary participation of the Advocates & others 
concerned in availing this facility. 

To encourage voluntary participation of the stake holders, including the Advocates/Govt 
Counsels/APP/Standing counsels, who are yet not registered and are now interested in getting 
registered in CIS to avail eFiling facility, a prominent notice be displayed on the websites and 
reception counters of all District Courts in this regard informing the interested persons to send their 
details including name, enrolment number, phone number and email ID to the Computer branch at “ 
[ mailto:efiling.regs.ddc@gmail.com%E2%80%9D | efiling.regs.ddc@gmail.com” ] to initiate the 
process of registration. The system analyst at Tis Hazari can then digitally enroll such Lawyers in 
Efiling. 

The Hon’ble Principal District Judges can also involve the President and Secy. of the Bar 
Associations of their respective Court Complexes to further augment the voluntary participation of 
the Advocates and maximize the impact.The greater the zeal to get registered, the greater will be the 
convenience to the Advocates, who can then file cases from the comfort of their homes or offices 
without moving out and inviting any danger to contract COVID.The assistance of the Centralized 
Computer Committee can also be sought to fructify the aforesaid initiatives.I have been further 
directed to kindly request your good self to circulate this email amongst remaining Hon’ble Principal 
District Judges, who be also requested to do the needful.” 

In regard to the above, it is to apprise that e-Filing Tab has already been prominently displayed on 
the website of Delhi District Courts(delhicourts.nic.in) and in order to facilitate the Lawyers and Litigants, a 
detailed dedicated webpage has also been designed and uploaded on the Delhi District Court website 
which provides the following information. 

1. How to Register for efiling  
2. Step by Step Guide to e-file a new Case  
3. E-filing Manual in Hindi and English  
4. Help Videos w.r.t Registration and e-Filing of a case 
5. Email address in case of any query 

It is pertinent to mention here that for Registration as a Lawyer initially some details viz.  Name, 
Mobile No., Email ID etc. are required to be entered in NC CIS and only then a Lawyer can register 
himself/herself on e-filing portal.   

Keeping in view the ongoing pandemic due to Covid-19 and to facilitate the lawyers, a Google 
Form has also been devised and uploaded on the website of Delhi District Courts through which the lawyer 
can provide the aforesaid details for updatingthe NCCIS without visiting the court and the official/s of 
Computer Branch update the lawyer information in NC CIS and after such updation, the lawyer can register 
on e-filing portal for filing of a case.  The screen shots of the website of Delhi District Courts providing 
requisite information in respect of e-filing registration and filing of a case have been taken and a brief on the 
same is given here under: 

1.  e-Filing Tab: e-Filing Tab has been added on the home page of delhicourts.nic.in and on clicking, 
it takes you to the next detail page. 
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2. Dedicated Webpage: To facilitate the Lawyers and Litigants a dedicated web page for efiling has 
been designed on which all the relevant information has been updated like: - 
a) Step by Step Guide to e-File a New Case 
b) E-Filing Registration Manual (Hindi / English) 
c) Help Videos for e-Filing Registration (Hindi / English) 
d) Help Video to e-File a New Case 
e) Email address in case of any query etc. 
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3. Google Form: In view of the pandemic and to facilitate the lawyers to provide the details like Name, 
Mobile Number, email ID etc. for updation in NC CISa Google form has been uploaded on Delhi 
District Court website through which a lawyer can provide the required details online. On receiving 
the details computer branch officials update the same and as per practice it may take 2-3 days. 
After updation in NC CIS, a lawyer can get himself registered on e-filing portal. The screen shot of 
the Google Forms is as follows: - 
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 It is pertinent to mention here that presently the facility for e-filing of cases is available only for Civil 
Jurisdiction, Digital Courts for 138 N.I. Act and family Courts of all Judicial Districts. 

 The video tutorials and practice directions for e-filing of cases has also been made available on the 
website of Delhi District Courts to understand the procedure and hassle-free registration and e-filing of 
permitted cases under e-filing option.  In order to expedite the registration of lawyers in NC-CIS, a 
WhatsApp group of DSA/SA and nominated officials for registration of lawyers and litigants on e-filing portal 
has also been created resultantly when a lawyer submits requisite details, the registration is completed in 
all the establishments of each and every district functioning in Delhi District Courts. 

 Apart from the above, it is also to apprise that in the Month of August,2019, the training programme 
were also scheduled by the Delhi District Courts for the nominated lawyers by the Bar Association of 
Hon’ble High Court of Delhi, Bar Association of all Court Complexes except RADC and nominated 
advocates by the DSLSA to apprise them qua all existing electronic modules in Delhi District Courts and 
the training was imparted by the Judicial Officers nominated as Master Trainers. 

 It is therefore requested that, the information regarding availability of e-filing facility in Delhi District 
Courts may be widely publicised and be also displayed at prominent places in the respective District Court 
Complexes, thereby to promote such facility amongst the bar members and litigants. The office bearers of 
the respective Bar Asssociation may also be requested to give wide publicity of the facility amongst the bar 
members.  

 A whatsapp version of the E filing tutorial shall also be shared with the Ld.Principal District & 
Sessions Judges of all the districts for easier circulation to the Bar members and to the litigants at large. 
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